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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
' *hk

G.Venkateswarlu .. Applicant.

Vs

1. The Unien ef India rep. by
its Secretary, Min,ef
Communicatiens, New Delhi.

2. The Directer ef Postal Services,
C/e the Pest Master General,
APSR, Kurneel.

3. The Superintendent RMS, 2G Divisien,

Guntakal.
4. The Sub Recerd Cfficer, RMS,

@ AG Divisien, Cuddapah. .. Respendents.
Ceunsel fer the applicant : Mr.P¥B.Vijaya Kumar

Counsel fer the respandents i Mr.N.R.Devaraj, SR.CGSC.

CORAM:
THE HOM'BLE SHRI R, RANGARAJAN : MEMBER {(apMNL )

THE HOM'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)
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CRAL ORDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER (2DMN.)

Heard Mr,P.B.Vijaya Kumar, learned ceunsel fer the
applicant and Mr.N.R.Devaraj, learned ceunsel fer the respendents.
2. The appiicant in this OA was engagéd as ED Sweeper-cum=
Watchman vide meme Ne.EDMM/SRO cuddapah/83-84 dt. 6-9-83 unﬁér R-4's
nffice on previsienal basis, when the pest was newly creatgd. He
was cantiﬁued as such. Seme time thereafter he alse werked as
aubst jtute EDMM, Later en the same ED pest fell vacant in SRO,
Zuddapah. As tﬁére was seme restrictiens an recruitment of EDMM
and'as‘there was prepesal te abelish the pests ef non-pestal ED
Agents, the pests were not f£illed in. In the year 1992, the then
SRM had,initiated actien te recruit the ED Agent after identifying
and abelishing nen pestal ED Fests. ‘In that precess the then SRO
had taken the services rendered by the candidates as ED Substitutes
under the term ‘'Casual Labeourers' and recruited seme: ef the
candidates and the applicant was enea:%ft;em. Hewever the abeve
recruitment was reviewed by the DPS and the selectien ¢f the

candidateg was cancelled., In the mean time educatien cergificate

submitted by the applicant was examined and the respendents came

- s

te the cenclusien that these certificateszggt begus certigicates.
Inspite eof it the applicant was appcinfed as EDMM en 18-8-94 in SRO,
AG-Division, Cuddapah vide meme Ne,EDMM/SRP Cuddapah dt. 17-8-94,
His pesting as EDMM as abeve was cancelled and it was felk that

his centinuance in the departmﬁnt is net advisable and hence an
eppertunity was given ;mii%ow cause as teo why he sheuld net be
remeved frem service, in SRO, Cuddapah vide meme Ne.FP/GV/EDMM/

SRO Cuddapah ét. 27-4;95. The.official xzfgubmitted his reply en

5-5-95 and &fter taking his representatien in te accsunt, his servic

were terminsted by SRO, Cuddapah in his meme Ne, PF/CV/EDMM/SRO CDP

Dt. 6-5-95 {Annexure-I},
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3. This 02 is filed fer setting aside the impugned meme
Ne,PF/GV/EDMM/ SRO CDP dt. 6~5-95 {(Annexure-I) bv helding it as
srbitrary, illegal, centrary te law and fer @ censequential directien
te the respendents te reinstate the applicant as EDMM with back Wage s-
continuity ef service and all attendent and canéequential benefits,

4, | ‘The sequence of %%5 facts narrated abeve is alse accepted
by the fespendents in the reply. It is net under-steed why the
applicant having been terminated by the DPS when he was engaged as
ED substitute under the term ef Casual Labeurers was re-engaged
snce again even theu hrin‘the mean time his eduéationigpalification

certificetes were exqgésfz. t is a mistake en the part of the

respendents te have engaged him as EDMM en 18-8-<94 witheut

verifying the facts fully. Hence we feel that the respendents

PR AT ) 4

aFe eaxeless in'their actien, But at the =2ame time the applicant
cannet be pested back as he is net pessessing the requisite
qUalificati@n ebtained threugh a recegnised Scheel., Hence it is
alse not pessible for us te arant him the prayer as asked fer in
this OA,
5. Hewever, we feel that the applicant was engaged wvay
back in the year 1983 and had werked upte 1995 beth as ED Sweeper
-cﬁm-Watchman and élso;}n the capacity ef EDMM. Hence at this
juncture after passage of ever 12 years, tﬁrawing him sut ef the
jeb will cause irreparable less te the applicant. Under these
circumstances éi?'salutien &2 te help the applican§£ In that view,
we feel that the case eof the applicant éhould bhe censidered
fnf're-éngagfing him as ED Sweeper- cum -Watchman er Pért-time
Casual Labeur Sweeper ~ cum - Watchman er in any ether
casual capacity if there is vacancy at prgsent and if there is
"ne vacancy, against the vacancy that may arise in future., 1In that
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cage he sheuld be given preference ever the fresh candidates
frem the epen market if fresh candicates frem the epen market &~
censidered feor encagement against these vacancies.

£, With the abeve directien, the OA is dispased ef.

M

e ceosts,

B8 JAT PARAMESHWAR) (R. RANGARAJAN)
" QWBER(JUDL. ) MEMBER ( ADMN. )
‘Dated : The 27th Nev. 1997, A
Tgictated in the Open Ceurt) 1¢V14;~ 3
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Copy [toz=

|

15 The Secretary, Ministry of Communications, Neu Dalnis

2% The Birectur of Ppstal Services, 0/o0 The Post Master General,

| A, P&S:R.. Kurnool’ o

a%-'nne Superintendent RMS, AG. Divisien. Guntakal’

44 The Sub Recerd ofricar, RMS. AG Division, Cuddapahi
5% j$na copy te Nrc iy %UiJaya Kumar, Advocate, CATé, Hyd.
64 'Pne copy to Mri NiRiDevaraj, SriCGSC, CATJ, Hydd
74 pna copy to D%R%(A); CATJ, Hydd
8% bna duplicataﬁ
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